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(¢) The project has not been aban-
doned The investigations have been
completed and preparation of estimates
and writing of the project report are
in hand.

Pror G RANGA Do Government
propose to keep this under their active
consideration and then take it up as
soon as the estimates get ready and
then provide the necessary funds?

Surr J. S L. HATHI After the vro-
ject report 1s written and the estimates
are made, the Government can con-
sider whether 1t can be taken up im-
mediatelv or at what time 1t can be
taken up

INTERNATIONAL BANK LOAN FOR
DamMopar VALLEY PROJECT

*70 SHr1 B RATH: Will the Mins-
ter for IRRIGATION AND POWER be
pleased to cstate

(a) the amount advanced by the
International Bank recently as loan
towards the construction of the

Damodar Valley Project and the terms
on which and the specific purpose for

which the loan has been advanced;
and
(b) whether the rate of interest

charged on this loan 1s the same as
that charged on earlier loans advanced
for the same purpose?

THe DEPUTY MINISTER FOR
PLANNING & IRRIGATION AND
POWER (SHR1 J S L HaraH): (a)

The second loan recently advanced by
the International Bank for Reconstruc-
tion and Development for the Damodar
Valley Corporation amounted to 19 5
million dollars A copy each of the
loan agreement between India and the
Bank and of the project agreement
between the Damodar Valley Corpora-
tion and the Bank, are laid on the
Table of the House, these documents
give the terms and the specific pur-
pose for which the loan has been ad-
vanced [See Appendix IV, Annexure
Nos. 30 and 31)

(b) No Sir, 1t 1s slightly higher
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to Questions 890
Shri B. RATH: Sir, may I know
what 1s the purpose for which this

special commiment charge of 3 per
cent will be given?

SHRr J S. L. HATH Special pur-
pose?

SHrr B RATH I mean the special
commitment charge of 3 per cent

Surr J. S L HATHI. If the monev
1s not drawn by the particular date
they have to keep 1t in reserve for us

Surr B RATH That is for the com-
mitment purpese But my question is
what 15 the special commitment charge
for which this 3 per cent will be given?
The rate of commitment charge you
propose to give 1s § per cent. And then
you have the rate of interest at 4 7/8
per cent. But what 1s this special com-
mitment charge for which you give 3
per cent? 1 refer to section 2 05.

4

Surr J. S L HATHI: So far as I
understand it, that commitment charge
1s to be paid for the purpose that the
Bank has to keep that money for us in
reserve and 1f we do not take 1t, we
have to pay this charge.

SHRT B RATH Then what for 1s the
commitment charge given?

Serr J. S. L. HATHI: 1 require
notice for that.

Surr B RATH: What 1s 1t, Sir? A
statement 1s laid on the Table and he
requires notice to answer a supple-
mentary question based on that very
statement The commitment charge is
there referred to in section 2 03.

Mr CHAIRMAN. Yes, § of 1 per
cent per annum 1s specified as the rate
of commitment charge. And about
spectal commitment

Surt B RATH: Special commitment
is mentioned 1n section 2 05, Sir
They say it “shall be at the rate of
one-half of one per cent per annum on
the principal amount of any such
speclal commitment outstanding *
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Mgr CHAIRMAN: And what is the
difference between the two, you ask?

Surr B. RATH: Yes, Sir.

Surr H. D. RAJAH:
fact

Is it not a

Sur1 B. RATH: Let me go to the next
point, Sir, if the Minister cannot give
me an answer to that question.

AN Hon. MEMBER: Let him answer
the first question.

MRr. CHAIRMAN: What the ques-
tioner wants to know is, you have laid
this thing on the Table and in this
Loan Agreement you have, in section
2.03, got the rate of commitment
charge and it is three-fourths of one
per cent. Next, in section 2.05 you
have got a special commitment charge.
He wants to know what these things
are intended for and what the differ-
ences a.2. It is a long document and
he has just put is there.

AN Hon. MEMBER: Sir, is it a......

MR. CHAIRMAN: One at a time.
The question is not yet answered. 1
suppose he will give the answer later.

Surr B. RATH: What are the goods
that are supposed to be purchased from
these loans?

Surr J. S. L. HATHI:
tools etc.

Machinery.

Sur1 B. RATH: Has the Damodar
Valley Corporation made any schedule
of the items that are required for carry-
ing on the last stage of this project?

SHrr J. S. . HATHI: Not that
actually a schedule has been made of
the requirements of the tools and
machinery that will be purchased from
the loans. -

Surr B. RATH: What are the
amounts that may be necessary for the
purchase of these tools and machinery?

Surr J. S. L. HATHI: About 12 mil-
lion dollars, or even more.
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to Questions 89:
SHrr B. RATH: If the total amount
that is necessary for the purchase of
these tools and machineries is about 12
million dollars then why has an agree-
ment been signed for 195 million
dollars which is the specific amount for
the purchase of machinery and tools
that are necessary for this purpose?

SHRrI J, S. L. HATHI: It will cover
tools and machinery from all countries.
19 million dollars are not for machi-
nery and tools from the U.S.A. alone,
but from all foreign countries. This
amount of 19 millions will be required
throughout, for all foreign equipments,

SHr1 B. RATH: Sir, the question 1s
different. You require 12 million
dollars for equipment, for tools and
machinery.

MR. CHAIRMAN: The question is,
if for tools and machinery you require
only 12 million dollars, why have you
entered into an agreement for 19 mil-
lion dollars?

SHrr J. S. L. HATHI: I am sorry if
I did not properly understand the
question, or maybe, I did not make
myself clear. About 12 million dollars
are for tools and machinery from the
U.S.A. and the remaining amount will
be also spent on items from foreign
countries. It is all for tools and machi-
nery.

MR. CHAIRMAN: 12 million dollars
for tools and machinery from the
U.S.A. and 7 million dollars from other
countries.

SHR1 B. RATH: The first question
was, what is the total amount that may
be necessary for tools and machinery.

SHRI J. S. L. HATHI: The whole of
it. .

INDO-TIBETAN TRADE
*71. DR. RAGHUBIR SINGH: Will

the Minister for CoMMERCE AND INDUS-
TRY be pleased to state:

(a) whether Government have im-
posed any exporl restrictions on the



